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DELHI LEGISLATIVE ASSEMBLY

Bulletin Part — I
(Brief summary of proceedings)

Monday 28" July 2003/6 Shravan 1925 (Saka)

Shri Subhash Chopra, Hon'ble Speaker in-chair
NATIONAL SONG (VANDE MATARAM)

Obituary Reference:

The Chair made obituary reference on the loss of lives in the terrorist attacks on the
pilgrims of Vaishno Devi Temple in Jammu and Army Camp in Akhnoor. The Chief
Minister, The Leader of Opposition, Shri Shoaib Igbal and Dr. SC Vats also expressed
their grief. Thereafter the House observed two minutes silence as a mark of respect
towards the departed souls.

Special Mention (Rule 280): The following Members raised matters under Rule 280:
1. Dr. Jagdish Mukhi (The Chief Minister intervened)
{On the reply of the Chief Minister, the Members of Opposition staged a brief walkout and
returned immediately. }

Shri Bheeshm Sharma (Minister of Urban Development intervened)

Shri Puran Chand Yogi (Minister of Education intervened)

Shri Malaram Gangwal (Minister of Power intervened)

Shri Nand Kishore Garg

Ch. Shish Pal

Shri Jai Bhagwan Aggarwal

Shri Roop Chand

Shri Sushil Chaudhary (Minister of Power intervened)

10.5hri Sahab Singh Chauhan

_11.8hri Shadi Ram (Chief Minister intervened)

12.8hn Veer Singh (Minister of Power intervened)

30 o0 NS U s L) 19

Calling Attention Motiomn

Shri Tarvinder Singh Marwah called the attention of the Chief Minister on the incident
involving the Hon’ble Deputy Speaker in which she was injured while attempting to
stop demolition of Jhuggies in the Delhi Cantonment Area.

The following Members participated in the debate:

Shri Shoaib Igbal

Shri Bheeshm Sharma

Dr. Jagdish Mukhi

Smt. Meera Bhardwaj

Shri Sahab Singh Chauhan
. Shri Harsharan Singh Balli
The Chief Minister replied.

The Chair directed that the matter be referred to the Hon’ble Minister of Defence,
Government of India and the Election Commission of India.

Oy Il 0 b e

House adjourned for tea break.



4.50 House reassembled.
: R A
4 Statement of Chief Minister: The Chief Minister made a statement on the matter
raised by the Leader of Opposition during Special Mention and laid copies of the First
Information Report. :

5 5.7 Papers laid on the Table:
PM  The Assambly Secretary laid copies of “The Industrial Disputes (Delhi Amendment)
Act, 2003, assented to by the President of India on the 1™ July 2003.

6 Presentation of Reports:

1. Shri Malaram Gangwal presented the Third Report of the Rules Committee.
2. Shri Mukesh Sharma presented the Second Report of the House Committee on
20 Point Programme.

7 5.08 Introduction of Bill:
PM  The Minister of Development, Shri Haroon Yusuf, introduced “The Delhi Co-
operative Societies Bill, 2003” with the leave of the House.

8 510 Adjournment Motion: -
PM  Dr. Jagdish Mukhi moved adjoum'a“motion on the water and power scarcity in Delhi.
The following Members participated in the debate:
1. Shri Tarvinder Singh Marwah
2. Shri Shoaib Igbal
3. Shri Naresh Gaur
The Minister of Power replied.
(The Chair asked Shri Harsharan Singh Balli, Shri Puran Chand Yogi, Shri Naresh Gaur
and Shri Mohan Singh Bisht withdraw from the House for not obeying the Chair’s
directions. The other Members of the opposition party staged a walk out as a mark of
protest.)
The Minister of Power concluded his speech.
The Chief Minister replied to the Motion.
The Motion was put to vote and negated.

9 705 Resolution (Under Rule 89):

L Smt. Sheila Dikshit, Hon’ble Chief Minister moved the following Resolution:
“This Assembly reiterates the Motion adopted by this House on 11" September 2002 to
grant statehood to Delhi.
The House expresses its deep concern over the delay in the grant of statehood to the
people of Delhi. '
In order to provide more effective administration and to save the people from
multiplicity of authority causing delays and harassment to citizens the proposal for grarit
of Delhi’s Statehood be finalized at the earliest.”

The Chair stated that the other members could also participate in the debate to be listed

for 29 July 2003.
707 House adjourned till 2.00 PM of 29" July 2003
PM
Delhi. Siddharath Rao

28™ July 2003 Secretary



